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BINANI INDUSTRIES uerEn

INFORMATION T0 THE SHAREHOLDERS ON THE
SHTH ANNUAL GENERAL MEETING THROUGH VIDED CONFERENCING (VC) /
OTHER AUDIO-VISUAL MEANS (DAVM)
Sharhoklers may note that the 58t Annual Ganeral Mesting ("AGM™] af the
Binani rmpay| Thursday,
30th December, 2021 at 2.00 p.m. throuigh Vide Canference ["VC"} / Other Audio
Visual Means ["OAVMT) in comoliance with all the appicable provisons of the
Companias Act, 2013 and Rules itsuod thereundor and the Sec e Exchange
Baard of India {SEW) (Usting Cbligations and Bisclasure Requirements] fegulations,

Letter No.:

1) Wi, Lokshi Horayan J &/, Lale Jambarathan (Borrower] # 215, 15t Man Paralk] ) B0
Frouc, Creia Layout, Wiayamager, nmpm,. :mma 21 Mhe Reoop Justi (Guarantar) No 72,
72 Cross, 140 hin, Visaotrnagie
e

e mm 10 your CARGSE ACCOUTt A1 WAte T WM yeu T due 1o o gayment of
the ankan 30.12.2006.

2015 wad with arporate Affairs (WG Gircutar Ne.

B8sh A, 2020, ﬁtrkmi(lr(u\al No. 472030 dated 13th Apil, 2020,

The detailed lerms & wnd\llunﬁ gudakﬂes mentioned in Bld'TEﬂWr
Documents published on Bank's official Website:

Ma.03/2021
dated Janwary 13 3021 and ather mh bl chreulrs ased by WA, SEB1 and

shal spply fo e said Lease. Bidder may Dmbad!heﬂwdfunndowmenls
avallablefor Lease on Bank's websile upto 18.12.2021615.00 p.m

[Se. No. Details

the business, that willbe set barth in the Nabee of the
AGM.

In compliance with the above Circular, the electronic copies of the Notice of the
Annilal General Meeting and the Annual Repart for the Financial Vear 2020-21 will be
sent only 1o the sharehalders whose emall addresses are rapistersd with the

Date
1 |[Buy/townioad Tender Document|Upto 18.12.2021 L 5.00 p.m.
2 |Inspection of the Property 08,12.2021
(11.00am to500pm)
3 |Submission of Tender Upto 18.12.2021 (Wl 5.00 p.m )
Bid Opening Date 20122021 a1 11.00 am.

Parttiants. The Notsce of the 58th Annwal General Meeting
and the Anaual Report for the Financial Year 2020-21 will dsa be avaibabie on the
Company's website at www binaningustries.com and on the websites of the Stack
Exchang whene the Equily Shares f the Company are fised, i e, 8SE Limited ot
wawbieindin.gom and Netional Stock exchange of India Limited at

STATUTORY LEASE NOTICE UNDER SARFAESI ACT, 2002
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1 oAVM:

Shorchol apportuny 10  the AGM thraugh the

WC / DAVM facility oaly and ean cast their vote remotely or st the AGM on the

business 25 set forth in he Notice ef the AGM through the elecironic Vating systenn.

The manner of participation and voring ramotely of during the. AGM for the

Sharsholders hoiding shores in demaielalind mode, physical mode and for
their wil Le previded in the

Homice of the AGM.

receiving
Ohidendchecty i heebank scaunt):
13 halding Shares in Physical Mode:
| mode are requested 10 up il address
00 Share Tranater Agent of he Company, ie. Lok intime Inds Py, L. atthelrbelow
mentioned addess of by sending emal 3t Syrabhi gangatiranlinkinbme co i
shong with the coy of the signed request ietter mentioning the name and address of

mm!l/vg shares in

3 . opy of the 5» eifrant andback},
self-attested copy of the PAN Card, and sell-attesied copy of Aadhar Card an sell
e cagy of any document (eq. Oing icense, Election dentity Card, Passport,

Uity Bl in i Canclled Cheque
et bearingthe t pge ol
Pauiback/Statament of Accourt inoriginal.
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Th s rmitin beting iscued for the information and Benefit of all the

members of the Company and in ompianze with the MCA Circuisrls} 3nd SEBI

Circular and will also be available an the Company's website at
suwbinanindustrie com and on the websites of the Stock Exchange wheee the

Faity oy afthe Cmmpenty e Seten. | . 5% (e s wnincieicons o

s Uimitec. ia.com.

The Shaehaleiers may csntoct the Compony's Regtstras and Share Tramsfes Agenl, M/s
LinkIntime India Put. Lk quoting the Folio Number/ DPIC: Clent 1D 3t
WA/ Link Intime India Privace Limitad (LIIPL)
€101, 247 Park, LB, SMarg,
Vikhroli{West), Murmt - 400083
Tel- (022} 2596 3838
Fan: 022] 2534 6969
malt eoLhelpdeskiinkintime g2
For Sinan Industries Lmited
-

Visalakshi Seichar

PLACE MUMBAL Managing Directos, CFO & Company Secietary
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SATURDAY, DECEMBER 4, 2021
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mkmuLE,.«mmmamwmnlmmﬂ!ﬂrhmnuumdNu 178112,
Ol Katha No. 112/99, Now BBAT Katha No,51/83/128/112, siuated & Vokkakgara
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Taluk, Bangalorm and maasunng East ko West 26 feat and North to South 24 feet and
bounde by the following boundanas: (incliding North East Comer East lo West &
foat and North o Soulh 3 fest) East: Prapsrty belongs to R Nagaraj Sfo Ayyanna
Ramanna, West: Road, North: Prope ty belangs 16 ¥ G Ranganatha, South: Proparty
‘belorgs i Pchimutiu

Al lne bme of faking possession the praperty and Lhere were 3ame machineries
and mavable articles inside the said property. As ihere was no lime lo mave
ihem insiantly as tha srickimovables were many in numbars and all such
articias ara st kepttherein
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Date : 02.12.2021 Sd- Authorised Officer
Placa : Ba THE BHARAT CO-OPERATIVE BANK LIMITED

Leiter No. BOB.SAABES.SCR22021-22
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CG POWER AND INDUSTRIAL SOLUTIONS LIMITED
Lonlnummrm.cno:en

1IN N
Registerad Office: &
Wtk Wb
Tel No.: 022-2423 7777, Fax No.: BZZJ!?G 7
E-msil: invesiorservices @ ool :

Notice s hareby givan in accordanca with Section 124(8) of
the Companies Act 2013 (‘the Act) and Rule B(3)(a) of the
Investor Education and Protection Fund Authorily (Accounting,
Audit, Transler and Refund) Rules, 2016 as amended from

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptey Beard of India
[ations, 201

T o BOBSARBES SCHB2NZ1 22

SHOW CAUSE NOTICE

(1) M. Canstal Infolech Lid {Barrewer) No 210 Aractiya Cormples, Vs vlas Roa Rusa iagedh,
engakye-S60004. (2 M. Jagadish Pal (Direct) /s Mr K Aamthe P, o 620, 151 M
Bisishinkin 200 101, Bamaalre SO0, (3) e agadisk Pai (Dirbotar) 701 1,22+l Crcss, 804
6lock Jayansqc Bangalos 550020, (4) M. Kampaiah (Diroctor) &5 Late Thimmahsnumaian,

time to time (‘1he Rules), to the of
and Industrial Solutions Limited (the Company') whose shares
are being transferred 1o the demal account of the Investor
Education and Protection Fund ['|EPF’) Authority.
Al the undariying shares in respect of which dividend was
declared by the Company on 39 February, 2015 and mmams

m:l claimed or encashed by the st

EDAYAR ZINC LIMITED
o 7 o

INFORMATION TO THE SHAREHOLDERS ON THE 15t ANNUAL GENERAL
MEETING THROUGH VIDEO CONFERENCING (VC) / OTHER AUDIO-VISUAL
MEANS [OAVM)

A i ok W U Al S TR PRV IS

Thurs

Limited (“the Company” day, 30th
Becember, 2021 nﬂ.n foon through Video Conference ["VC”) / Other Audio
Visual Means (“OAVM®) in eamgliance with 3l the appilcable provisions of the.
Companies Act, 2003 and Rules (ssed theseunder read with the Ministry of
Corparate Affaks (MCA) Circular General Circular No. 1472020 dated Dith April
2020, General Circular No, 17/2020 doted 13th Adl, 2020, General Circular No.
20/2020 dated 05th May, 2020nd General Circular Mo, 02/2021 dated January 13,
2021 and ather applicable circulars Gsued by MCA, and Gaverment of india to
transact the husiness, that willbe st forth i the Notice of fhe AGM

In compliance with the abave Clrculars, tha slectronic copies of the Notice.of the
Anmual General Meeting and the Anmual Rizgort for the Financial Year 202021 wil
be sent anly to the shareholders whose email addresses are regitered with the
Company/Tlepositony Participants The Notice of the 21 Anaual General Meeting

B

years are due to be 1
Authuﬂly on 02" March, 2022 respectively in accordance with
the provisions of the Section and the Rules.

Compiying with the requirements as set out in the Rules, the
Company has

(Voluntary Liquidation Process) R . 107 Sigarvaadval Vg, Magadi e o, Bargacee 550001, (5) Bl Anithe Dirgcior)
FOR THE ATTENTION CF THE STAKEHOLOERS OF EELKAMAL ESTATES PRIATELIITED | {rc St Catsa s trccrin M. Consl o L e Gt s Uit
RELEVANT PARTICL ckaitrs 10 Ooportunity for Represenzsion there agansL,
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i 0 Helad m ‘Nels Basknr Eioad, 1] Mars o e Capceas Pef Noelkaral Estates Private Limited nstamunt. accoust hamod I Hen-Pertoming Assels In e books of e Bank on 11.09.2005 W
00 o 2| Do meaporin e CopranPesn | 6 e 90 e wei o rdor you it 5 e e deeckons of e Gortoe of Exevatves on Vil
- — . Detsarers of our Bark 0 on scaeny of yur J6core ased on your 30w of ormission and)
ohaloom, Website: 3| Aoy et Wi corrorsl R S ‘The Companias Act 1855, Tre Regitrar Jeommission. ciedy’ docurments and wilings, prrformed joxecutod by the Gompay boo we |
reapor st gkl of Corpanes, Bangetore, Xamaidka [ marmtes, o Gomgony and & Direciary’ Gaarantars be clsssied a3 Wik defiudar 5 901
% ok o | T oo o i o st (1) Th brow s g b s gy
5| Aciessof e Pugisbred Ooeand Pincbal | Me. 206 Embassy Chamies, o Jrrerovatie o o of the Bank,
Dicefany 5 Vil et Bl Famat - 50001 Trus, s nrm;mmmrwwmmurum Jstce, # you, desee. you ray)
- bseret pour submission far consslerasin bry e Comendive of Exvcubves, headed by our Exrcasive)
G Power | |2 1 e 201 chor oo V' ey 28 10 iy youn acciut 04 o108 i)
] Ganesh 45 2 Wit Defauiies. The Commitics rese ves e gt 1o Qe o not 0 g e
Adiess of he Laxidator, #38, Chirapur Bhavan, 68, & Poa, B.th Main persona nearing fo desloe about casstying as wil defeuller in case pres sabmission s recaived
151 Ciss, Maeshwara, Bangaiore 560055 | [Pease notsthat, i case your ssbmission st the menton of Bark o daciare you .3 Wit
ettt receive w15 s o et o eceigtof Ik et 1 Bk il proceed)
Dkl Sl o, rragn Fﬂ@"‘i” <o i e e classtyyonn accaure, s Wit dettes Bank serves the Bit 10 pubdsh e-arve nc)

Tephone: e o e L 4450085 e R

? o e E ¢ pecsis :
Regsatn nunbesof e Lo BB 15 v I e I e Y R
% IEF‘F 3| Laet daie of SLomission o claims 31 5 Decernbe 2001 ot e Gorumatien o Exe v o Wil Dtiers J0.05)

MNalica 5 hereby given thal Neelkamal Estates Private Limited has commenced voluniang Sd/- Manage

iguidetonan 015t December 2021.

sharsholders al their atest avallable address whose share(s)
is/are liable to be transferred to the demat account of IEPF

Authority for taking the appropriate action(s). The
may kindly note that the details of such sharsholders being
name, folic number/DP I/ Client |10 along with the number of
corresponding shares which are due lo be lransferred lo IEPF
Aulhorily are available on the website of the Company al
www.cgglobal.com.

Accordingly, all such shareholdars are requested 1o ciaim the
unpaidrunclaimed dividend lalest by Wednesday.
2022, respectively, 10 avoid the transter of their shares to the
Demat Account of the |IEPF Authority, In case the Company
does nol receive any claims with necessary supporting
documents from Ihe concerned shareholders by Wednesday,
Q2°* March, 2022,
compalied, with a view to comply with the requiremants st

out in the Section and Rules, to transfer the cor
shares fo the demat account of IEPF Authorty.

The

aad the Annusal Report for the Financial Vear 02021 will ak
Company’s website at www.binaniindusiries om and on the websites of Link
Inthme India Private Linmited at www, linkintimeindia com

Joavim:
Sharoholders have the opgortunity to attend and participate in the AGM through
the VT / DAVM faciity only and ¢an cast thelr vote remotely or at the AGM o the
s ness as set forthiin the Naice of the AGM Ihrough the electronic voting system
The manner of participation and voting remolely or during the AGM far The
Shareholders holding shares n dematerialized mode, physical mode and far

Noticeat the AGM.

and whose shares are liable 1o be so transferrad, may note
that the Company would be issuing duplicate share

certificate(s) in lieu of the criginal share
them in ordaer to comply with the Rules. Hence the criginal
share cartificata(s) held by such

cancelled. In this regard the details uploaded by the Company
on is website would be regarded and shall be deemed as
adequata notice inter-alia in respact of issuance of duplicate
share certilicate(s) by the Company for transfer of such shares
to demal account of IEPF Authority,

hares in halding
pkvml mode are mqunll:d to update their oma sudress by writng te the
Company, v L Pt Lt at
thelr below menioned uddress of by sending amall at
Surabhi, gangetirharBlinkintime caln song with the copy of the slgned request
Ietter mentioning the name and address of the Shareholder, Follo Number,
o copy o the Share € d back), s¢lf-attested copy of the PAN
Card, and seif-attested copy of Aadhar Card and sell-attested copy of any document
(. Drig e, Bt oy Card. Pt par, UMty i) i pomit o the
address of of
‘the first shareholder/Bank attested lﬂwoﬂﬁn( page af Bank Passbook/Statement
ot Account inoriginal.
2. Sharsholders holding Shares in Dematerialized Mods: Sharsholders are
requested o ragirter their a-mail ID/complote Bank account datail with the
relevant Gepository Parsicipantis) with whom they are heiding thelr demat
\ecnunt, a3 per the process sdvised by your D7
The above Information is being fssued for the information and bereht af all the
members of the Compaay and In compliance with the MCA Clreularis) and willalso

with the dividend(s) transierrad to IEPF Authority ingluding all
benefits accruing thereon, if any, can be claimed back by the
shareholder Irom the IEPF Authority after following the
procedure preseribed in U
against tha Company in this regard

For any quenes on the above matter, shareheldars may contact
the C.Dﬂ'pm\y's Registrar and Share Transler Agents, Dalamatics

Business Solutions Limited, Plot No. B 5, Part B Cross Lane, MIDG,
Angneri (East), Mumbai 400 093, Tel. No.; 022:6671 200

Fax No.. 022-66712011, E-mait;
Website: www.dalamaticsbpm.com
For CG Power and Industrial Solutions Limited

P Varadarajan
Company Secretary and
3% December, 2021 Officer

Place: Mumbai
Dats -

The slekehoiders of alled fo submit T TIT T
;lmEDd of their r.;:l:\s on ar bafors 31 -1 nmmw 2021, 1 the. h;mésmw:u: adﬂ"rls: SCHEDULE |
10 8l the FORM A
it PUBLIC ANNOUNGEMENT
i 4 {Regulation 14 of the Insclvency and Bankruptcy Board of India
Dai P (Voluntary Liquidation Pracess) Regulations, 2017)
Placo Bangalore nsatvency Professional| | ATTENTION OF THE STAKEHOLDERS OF SHILPA PLANTATION PRIVATE LIMITED
RELEVANT PARTICULARS
SCFHO?I;HAEI T Name of e Corporale Prson ‘Shiga Platafon Private Limied
38 i o PUBLIC ANNOLKCENENT 2] Dl sietn eGP mummr
0, v and Bunld of India 3 Aty :qurmwwepzrsms “The Camgenss ket 1958 The Rugrsrar
201 nooporaled kel O:«o.,v-e Fardtia
FOR THE ATTENTION OF THE STAKEHOLDERS OF PRASHEEL ESTATES PRIAITE LINTED o Lol L. Y : BTN
5 Aodmssol heRegsimed Chiz andProcsa | o 5 SXANDA, Vil el
respactively, the Company shall be T mv;y‘;mm:mm Byt a5
pn e B L WsOnerb i1
2. Casol revpercns e ConwrasPenor | 160 My 580
hoiding shares in physical form | 3| o iderahich s peen The Campanies Act 1955, The Regisrar e of e Liudater: 468, Chivpur Bran, 58, 1 Pl £ e,
oo ngtered of Camperies, Bangalore, Kamaizha 15 Cross, Medestwaran Bengalore- 560055
4] Caaporle RenliyNornber o corperae HRATSETFICO 4
O e e o e | S
e getmet e Koy hmh il || Regitston nunberoltheiitst: | BBWPHOMIPRUING 1121SE
shall siand | Luki N ] tastdahevfswmssnnofdam 31 Decenter 2
| 53 Uit rgcene kel opoaipeon | 01 Oocemter 221 7
| Nams ol the Liguidatnr: Ganesh Panduranga Pai mnmnmhr:m oS
| Addess o s Ligacar #68, Chirapu Bhacan 85,8 1 P, 52 M o sutmita et
16 Cross, Maloshuatem Bangalos 380055 mmm ‘on or belore 31 st December 2021, b he liquicator o he ddress mentioned againg
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SCHEDULE1

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PRASHEEL ESTATES PRIVATE

LIMITED
1. | Name of the Corporate Person Prasheel Estates Private Limited
2. | Date of Incorporation of the Corporate Person | 05t May 1987
3. | Authority under which corporate person is The Companies Act 1956, The Registrar
incorporated/ registered of Companies, Bangalore, Karnataka
4. | Corporate Identity Number of corporate U01130KA1987PTC008333
person
5. | Address of the Registered Office and Principal | No. 205/206, Embassy Chambers, No. 5,
Office (if any) of the corporate person Vittal Malya Road, Bangalore,
Karmataka - 560 001
6. | Liquidation commencement date of corporate | 01t December 2021
person
7. | Name of the Liquidator: Ganesh Panduranga Pai
Address of the Liquidator: #68, Chitrapur Bhavan, 6B, 6t Floor, 8§th
Main, 15t Cross, Malleshwaram,
Bangalore-560 055
Email address of the Liquidator: Pragnya.cas@gmail.com
Telephone number of the Liquidator: 9845666596, 080-23565641
Registration number of the Liquidator: IBBI/IPA-001/1P-P01313/2018-19/12054
8. | Last date of Submission of claims 31st December 2021

Notice is hereby given that Prasheel Estates Private Limited has commenced voluntary
liquidation on 01st December 2021.

The stakeholders of Prasheel Estates Private Limited are hereby called upon to submit a
proof of their claims, on or before 31st December 2021, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

CA Ganesh P Pai J

Place: Bangalore
Date: December 04, 2021

Ganesh Panduranga Pai

Registered Insolvency Professiona[nsolvency Professional
Registration No: [BBI/IPA-001/IP-P01313/2018-19/12054




